
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

CORAM: Present: SHRI M.K. SHRAWAT
MEMBER (J)

SHzu BHASKARA PANTULA MOHAN
MEMBER (J)

A]TENDENCE-CUM-ORDER SHERT OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPA}IY LAW TRIBUNAL ON 10.01.2O18

NAME OF THE PARTIES: Industrial X- Ray & Allied Radigraphers 0 Pvt. Ltd.
v/s.

Gammon India Limited

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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1. The Learned representative from both the sides are present.

2. An Affidavit in repry fired by the creditor served upon the Responde.t in court.

3. Seeking time to peruse and to file counter reply if any.
(Contd.....2)
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4. Having discussion with the Director of

the Learned Counsel, the Bench suggested that an amicable settlement be

made since the disputed amount is not a large figure. In respect of the interest

also, the debtor can consider the amou

amount.

5. Matter is fixed for next hearing on 07.0

BHASKARA PANTULA MOHAN
Member (.Judicial)

Date : 10.01.2018
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the Corporate Debtor and discussion with

nt payable over and atrove the principal

2018.
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M.K. SHRAWAT
Member (Judicial)
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